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IN THE CENTRAL ADMINIZTRAT IVE TR IBUNAL sH YDERABAD BENCH
AT HYDERABAD.

DA, m’o.soo/95

Dt of orders10-5=905,

Betweens-
1, M,Rama Babu vos Applicant

And

1. Union of India rep.by the Secretary,
Department of Pegonnnel and Training.
Central Secretariat, North Block,

New Delhi-110 00,1.

2. The Union Publiq Service commission,
rep.b y its Secqetary,

Dholpur House,New Delhi,

3. The Government of Andhra Praddsh,
rep.by its Chief Secretary.,
Secretariat BuiFdings,Hyderabad.

4. The Commissioner of Land Revenue,

Government of dhra Pradesh,
Station Road, Tampally,Hyderabad.

5. Phe Secretary to Government,
BBevenue Departtent, A.P.Secretariat Buildings,

Hyderabad, '(Ao o)o

wess» .  Respondents

Counsel for the Applicant : Mr.Y.Suryanarayana,Advocate.
he Respondents: Mr.N.R,Devaraj.Sr.CGSC,

Mr,I.V,Radhakrishna Murthy,
Spl.Counsel for State of AP

Counsel for

TR AMs

"HON'BIE SHRI R,RANGARAJAN KEMBER ADMINISTRATIVE.




DA.500/585

Judgenent

( As per Hon, Mr. R.| Rangarajan, member (Admn.) )

'Heard Sri Y. Suryanarayana, learned counsel for the

applicant and Sri N.R. Devaraj, learned counsel for the
respondents,! & 2 and 5ri IVRK fMurthy, for R-ﬁga & 5,
2. The applicant Jas recruited as Deputy Tahsildar
through competitive examination held by Andhra Pradesh
Public Service Commission, in the year 1962. Presently
he is werking as Députy Secretary to the Government of

AndRia Pradesh, 1It|is stated Por the applicant that he

is due for retirement on attaining the age of superannua-
tion on 31-10~1995,

3. Applicant's sepiority in the cadre of Depdty Collectors

was revised in term§: of GO No.141 Heu.(Ser.I)Dept. dated
22-3-1995 (Annexure-g), As can be seen from para-5 of above
GO his name was incdluded in the regular panszl of Deputy

. and

Collectors for the |year 1976-77 (/>his services uvere

regularised with eAPect from 26-9~1977 i,e, the date on

which the services/of @Eﬁ?Kk Appalaswamy was regglarﬁsed in
the Deputy Collectors cadre. B

4, Further to the above said GO regularising his service
with effect Prom 26-9-77 he was also confirmed by GO MS No.
240, Rev.(Ser.I) Dept, déted 9-5=~1095 in the cadre of
Deputy Collectors with effect from 31-12-1985 notionally in
place of S5ri M, Ishack, his immediate junior whose services
were also confirmed with effect from 31-12-1985, As the
twin conditions of regularisation of services as Deputy
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collectors and the confirmation in the grade of

Dy. Céollectors was issued by the aforesaid GO the

applicant filed

this OA for constituting a Review

Selection Committee for consideration of inclusion of

his name in the
he 1s found fit

tion to appoint

select list from 1986 onwards, if
and for a further consequential direc-

him to IAS from the date on which

his juniors werg So appointed with all consequential

benefits of pay

With law.

5. The offi
have to fulfil
names is consid
IAS in terms of
promotion), 195
should have com
after their reg

have also been

In the pr
as Dy. Collectc

in the category

of the G.0. qugted above,

fixation, seniority etc. in accerdance

cers belonging to State Civil Services

the following condition before their

Fred for appointment to the cadre of
Regulation 5 of IAS (Appointment by.)-: .-
5 for promotion and appointment. They
pleﬁed 8 years of service as ﬁy. Ceollector
ularisation as Dy. Collectors and should

confirmed in the post of Dy. Collectors,

esent case, the applicant was regularised
r w.e,f, 26,9.77 and he was also confirmed
of Dy. Collector w.e.f. 31.12.85 in terms

As he has completed 8 years

of service as Dy. Collector after his services were

regularised, he

appointment for

became eligible to be considered for

IAS from the A.P. quota earmarked for

A.P. Civil Services candidates, Heaee, jas it is stated

that his juniors were already considered for appointment

to the post of

-

IAS in 1986, wivem the applicant also
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should be consideired for appointment to the IAS cadre

by constituting t
has become eligib
the vear 1986, hi

to IAS by Review

onwards, if his ilmediate junior§ was considered earidfer

he Review Selection Committee. As he
le for appointment to the IAS from
Aosl WK

5 name wangonsidered for promotion

celection Committee from the year 1986

from 1986 onwards| for appointment to IAS cadre.

6. It is further stated for the applicant that he

is going to retire in October, 1995 and hence if his

name is not consifered expeditiously within four weeks

from the date of

disadvantage in view of his retirement in October, 1995,

receipt of this order, he will put to

7. Tn the circumstances, the following direction

is given:=-

R-1 shoulg
for considering t
and appointment t
immediate junior
ticusly and prefd

receipt of this ¢

he case of the applicant for promotion
.o the cadre of IAS from the year his

was considered for that cadre expedi-
irably within 4 weeks from the dete of

yrder.

8. 0.A. is ordered accordingly at the admission

stage itself, No costs.

Dated

( R, Rangarajan )
Member (&)

10~5=1995
QOpen {fourt Dictation.
;LKTV
Dy.Registrar{Judl)

ck/mv

“.‘04

constitute a Review Selection Committee



_— A -

| |
Copy tos=- / .
r
nt of Personne¢ & Training,

Central Sec:etariatJFNorth Block,Unlon of

India, New Delhi-110 001
The Secfetary, Union Public SeFvice Commission,

1. Secretary, Departme

2.

Dholpur House, New/Delhi,
3. The Secretary, Goveknment of Anﬁhra Pradesh,
‘Secretariat Buildi gs,dyderabad.

f Land Revenue,

4., The Commissioner
ra Pradesh,

Government of Andh
Station Road, Namﬁally, Hyderabau.
r

5. Berz The Secretarb to Government,
Revenue Department, A.P. Secretarlat Bulldlngs,
F

Government of andhra Pradésh,
Hyderabad (A.P.). |

!

5, One cogy to Mr.Y Suryanarayaha,AdVOCate,gAT Hyd.

I
7. One copy to Mr.N.R.Devaraj,ﬁm.OSSC' AT Hyd .
8. One comy to Mr.u.V,Radhakm iszG Murihy ,S5pi.Counsel
for State of A,P,CAT,Hyd. !

G, One copy to Library,CAT,Hyd:

I3

i0.Cne spare /

kKU,




\\,L

() - >
of &F 0D / %
TYPED BY - CHECKED BY
COMPARED BY APPROVED BY

IN THE CEN'I‘RA,L- ADM.II\IISTRATIVE TRIBUN.T,
HYDERABAD BENCH AT HYDERABNJ

THE HON’BIE MR,JUd CE V. NEEL’DRI RAO
, VICE=~ CHANRMAN -

=

THE HON 'BLE I\R.R.»RANGARPJAN;M(ADW)

DATED - < 1695,

QRBER/JUDGMENT 5 o

—

Dispdsed of wkth d—irections/.

Dismisked,

Dismissed \as withdrawn

Caatral Administrative fri—bum

DESPATCH _
\CHariggs
HYDERABAD BENCH.






